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IN THE CENTRAL ADfllNISTRAT IVE T RIBUW L,
principal bench,

NEW DELHI.
♦ ♦ * «

Date of Oecieion:
3\.1

1. OA 381/92

P.N. RALLICK i ANR.

Vs.

UMCN OF INDIA & ANR.

OA 782/92

D.C. KATOCH

Vs.

UNION OF INDIA & ANR,

.. APPLICANTS.

.. RESPONDENTS,

... APPLICANT.

... RESPONDENTS.

CORAF.;

HON»BL£ SHRI D.P. SHA.RMA, P1E!»1BER (3).

For the Applicants

Fcrthe Respondents

... SHRI B.K. AGGRAUAL,

,SHRI P.K. 3AIK,
proxy counsel For
SH,RI Y.K. 3AIN.

1. Jhethei Reporters cf Iccal papers may be Jv
alloued to see the Dudcement ?

2. To be referred tc the Reporters or not 7

DUDGEriENT

(DELIVERED BY HON'BLE SHRI 3.P. SHARFIA, PlEnBER (3).)

In the C8se cf P.N. Mallick and n.S. Sachdeya,

applicants in OA 381/92, have assailed the fixation of

less pension and payment of pension and retiral benefits

in violation of the CCS (Pension) Rules, vide PPO dated

^4p.&.88 and 28.1.88 respectively. The applicants
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retired as Asstt. Communication Officer from the office
t

of the Director General of Civil Aviation but they were

place^ at the disposal of National Airport Authority on

deputflLtion, When they uere uorking uith Naticnal ".Airpbrt

Authority the applicants uere promoted as Senior Communi

cation Officer on adhoc basis and both the applicants

continued as Senior Coirrr.unication Officer till the date

of their retiremiint on superannuation u.e.f. 3.4.86 end

31.1.88 respectiveiy. At ths time of retirement the

applicants uere L'drking in the scale of Rs.-30 0 3-4500 and

the last pa y drauin by both of them uas R6.3750 + Usual

Aliouap.ces. Houavcr, the pensicn granted to the applicant

Shri Wailick is bhiy Re,1745/- uhlle that granted to

Shrx lh,§ . Sachdeva Rs.t735/'*- rBSpeGtiVely. The^ respondents

did not give the behfefit bf^ the a dhbe promot icn as Senior

Communication Offilcer iiith the NbtidtiHiil Airport Authority
W

Ln the .QJCJEde of Rs.2200-4000, Thus, the applicants have

claimed the bensfit of their adhoc service as Senior

Communication Officer,

2, In the case of O.C. Katbch, he has assailed the

similar grievance of wrong Hxation of pension Rs.131S/-.

In this case also the applicant has been an employee of

Ministry of Civil Aviation and Tourism and uas placed on
Jx r\ ri ". .x 'A li.r i, ^

deputation uith National Airport Authority. Uhile tha

applicant uas serving uith the respondent No,2 the applicant
•s
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ca^munleation Officer on edhoc b.el.
uas prorootcd as Communica

-nt'a euparannuaticn was
e f. 5.5.87. The applicant

1leant was drauinQ ttie has c
31.U,B6 at that tie. the ePP

rKS 57BS/.. The Applicant wee not ,i«en benaftDay of R8.37Z /
. uith national Airport Aothorl y i

of atihoo promotion uit

u

31

fix ins his pension.

, ... a.li.f claimed in both tn. ePPUcation. ie
: -aametnattne i..pond.nt. be direoted to f. the penaion

. . oith t.a roles tn.t is en
the spplicants in sccordanc -

Of isst TO -onths. p.y dr.mn by th
opplleants. Intea.st be also paid o. the delayed paymsn .
31.0. the relief claimed by the applicants in both the
oal^loal Applioatlons ip the same ..the respondents are

Kih th. epplioations are disposed ofalso the same so,both the

|,y a common judgoment,,

I have heatd the learned eouns.l for the parties

at length and perused the redords. The present application
are covered by the Judgement in OA 293/00 decided by the
principal Bench an 9.8.9T n.i. binBhal 9s •001. In that
.a... apivisicn Bench considered the cos. of the applican-
Shri Singhal. -ho uas also Aestt. Communication Officer
in the Ministry ef Civil Aviation and was placed on
deputation with'•.ational Airport Authority. While Shri

. a. i-„ uith National Airport Authority.
SiMhal was on daputation with warxona k

Vie »». e0.f/
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Shri Singhal was promoted as Assistant rn
. ssistant Communication Officer

.n- cr t..

to bs Qiven to the applicant uhil. calculating ths
•vax^g. of la^ ia months' pay. Th. foii .

H«y. ins folicuirg direction
-S i3su.d to th. t„po„,„ta. lo thot CO. |

the resp(dndent8 tc^fix^the*Denai"^^°" direct
retirement benefits fh ^'"?tcn and other
of the average of pay drawn '̂b^ h?""^ basis
ten months regardleei of t^a ^"'t
holding the past on an arihnr. k ? that he uas
and ot+)er retirement benefits shflJ P»naion
on the above basis. Thi lon?« f computed
entitled to,interest at thJ ^6?^^ "12^" ^
Outstanding amount dnm fn k* '2^ on tha
retirement trth.d2?! »fshall comply with thaAnu.rtT"*"^' taapondent#
parldd of thres man?? ^"hln a
this ordtr. " dats of receipt of

There will be no ardor as to costs."

5. Th. learnad counsel for the respcndente argued
that tha matter la under coneld.ratlcn of th, reepondentsj
and there ere similar othar cases alec but sine, tha matter

Is already cou.iad by th. Judgament so both the Original
/

Applications are disposed of with the following directions

The reepondente are directed to fix the pension and
ether retirement benefits of ths applicants in both the
Original Applications on tha basis of the average of pay
drawn by them during last 10 months ragardlsas of tha fact
that thay wera holding the pest on adhac basis. The pension
and other retiramant benefits shall be computed on the abava

basia. Tha applibants shall also ba entitled to intaraat
'tk
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at th« r«t« of 12% on tho outetonding amount duo to thorn
from tho dato of rotiromont to tho dato of payment.

b) The reopondonte ehall comply with tho abovo
directiona within a poriod of throo months from tho dato
of rocsipt of this order, in tho cir^umatances, parties
to their own coats.

certified T^UErOPt .

/Section

, , gV.i? . .

frlsciy*! Ben^.b,' N*'* l,*;

Hii; i

( 3.P. SHARnA )
nEPBER (3)


